LIR No. 2232/16
Manmohan Singh vs Rayan International School

30.09.2020

Present: Workman with Sh. Dipender Kumar, AR for
the workman.
Sh. Rajneesh Bhaskar, AR for the
management along with Louis Rodrigues
office incharge of the management.

The matter is fixed for today for payment of

settled amount by the mahagement..

On dated 22.02.2020, this court had made
efforts for settlement, on which, the workman had offered to the
management to settle the present matter fully and finally for a
total amount of Rs. 7,50,000/- (including leave encashment,
gratuity and retrenchment compensation etc) apart from his
amount of PF. Separate statement of the workman was recorded,

which is as under:

“Statement of Sh. Manmohan Singh s/o Sh.
Anand Singh, Age-50 vyears, r/o B-210,
Sector 25, Rohini, New Delhi.

On S.A,

I am workman in the present case. | have
filed the present case against the management.
Today, | offer to the management to settle the
present matter for a total amount of Rs.
7,50,000/- (including leave encashment, gratuity
and retrenchment compensation etc) apart from
my amount of PF and in case the Mmanagement
accepts my such offer, the present matter may
be disposed off as fully and finally settleq
between me and the Management after the
payment of the said amount. | will remain
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bound by my statement recorded today in the
court.

RO&AC
sd/- sd/-

(PAWAN KUMAR MATTO)
PRESIDING OFFICER:LABOUR COURT-IX
ROUSE AVENUE COURTS:NEW DELHI
22.02.2020.”

On hearing the statement of the workman, Sh.
Louis Rodrigues, who is Office Incharge of the Central Office of
the management, had accepted the offer made by the workman,
on behalf of the management and prayed for fixing the matter
for 20.03.2020 at 2:00 PM for making payment of the total
settled amount. Separate statement of Sh. Louis Rodrigues was

also recorded, which is as under:

“Statement of Sh. Louis Rodrigues s/o Sh.
Basil Rodrigues, Age 50 years, r/o Flat. No.
120, First floor, DDA Flats, Old MIG, Prasad
Nagar, Karol Bagh, New Delhi (working as
office incharge, Central Office, Ryan
International School, Sector C,Pocket -8,
Vasant Kunj,New Delhi).

On S.A.

I am working as office incharge, Central
Office, Ryan International School, Sector
C.Pocket -8, Vasant KunjNew Delhi. The
workman has filed the present case against the
management. Today, the workman has offered
to the management to settle the present matter
for a total amount of Rs. 7,50,000/- (including
leave encashment, gratuity and retrenchment
compensation etc) apart from amount of his PF.
| have made telephonic talk with Mr. Francis
Thomas, who is the Administrator of Northern
Region Ryan International Schools, who has
instructed me to accept such offer of the
workman, so, on the instruction of Mr. Francis
Thomas, | have accepted the offer of the
workman to settle the present matter fully and
finally except the amount of PF for the above
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said amount and the matter may be fixed for
20.03.2020 at 2:00 PM for the payment of the
o settled amount through demand draft. The

management will remain bound by the
statement recorded today in the court.

RO&AC
sd/- sd/-
(PAWAN KUMAR MATTO)
PRESIDING OFFICER:LABOUR COURT-IX

ROUSE AVENUE COURTS:NEW DELHI
22.02.2020."

The workman had also given his separate
statement for fixing the matter for 20.03.2020 at 2:00 PM for
making payment of the total settled amount to the workman by
the management.

In view of the settlement arrived at between
the parties to the present lis and statements of the workman and
Sh Louis Rodrigues (Office Incharge of the Central Office of the
management ) recorded on 22.02.2020, in the court and in view
of the joint request of both the parties, matter was adjourned for
making payment of settled amount to the workman by the
management on 20.03.2020, but, on dated 20.03.2020, no one
had appeared on behalf of any of the parties and in view of the
advisory of Hon'ble High Court of Delhi (in view of spreading of
COVID-19), the matter was fixed for 15.04.2020. In view of
spreading of COVID-19, the matter could not be taken up on
15.04.2020 and was fixed for 13.08.2020. On 13.08.2020, Sh.

Rajneesh Bhaskar, Id. AR for the workman had appeared through
video conference, but, no one had appeared on behalf of the
management through video conference, so, the matter was
adjourned for 22.08.2020. On 22.08.2020, |d. ARs of both the

parties had appeared through video ¢ rence, but, the

e




4-

workman did not appear, so, the matter was adjourned for
" 07.09.2020. On 07.09.2020, |d. Authorized Representative for
the workman had appeared through video conference, but, no
one had appeared on behalf of the management through video
conference, therefore, the matter was adjourned for today i.e.
30.09.2020 for payment of the settled amount by the
management,

Today, on calling the case, the workman has
appearred in person along with his AR. The Id. AR for the
management has also appeared along with Sh. Louis Rodrigues
(office Incharge of the management). He has handed over the
demand draft of Rs. 7,50,000/- to the the workman. On
receiving the demand draft of Rs. 7,50,000/- the workman has
given the statement as under:

Statement of Sh. Manmohan
Singh s/o Sh. Anand Singh, Age-51 years,
r/o B-210, Sector 25, Rohini, New Delhi.

On S.A.

| am workman in the present case. | have
filed the present case against the management.
On dated 22.02.2020, | had made an offer to the
management to settle the present matter for a
total amount of Rs. 7,50,000/- (including leave
encashment, gratuity and retrenchment
compensation etc) apart from my amount of PF
and my offer was accepted by the management
and today, | have received the total settled
amount of Rs. 7,50,000/- vide demand draft,
photocopy whereof is Ex.W-1 from Sh. Louis
Rodrigues (Office Incharge of the management),
today in the court.

In view of settlement arrived at between me
and the management and in view of receiving of
total settled amount by me from the
management, today in the court, the present
matter may be disposed of as fully and finally
settled between me and the management, in the
light of my statements recorded on dated
22.02.2020 and today in the court. | will not file
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any other case against the management. | will
remain bound by my statement recorded on
22.02.2020 and teday in the court.

RO&AC sd/-
sd/- (PAWAN KUMAR MATTO)
PRESIDING OFFICER:LABOUR COURT-IX
ROUSE AVENUE COURTS,NEW DELHI
30.09.2020

In view of the settlement arrived at between
the parties, statements of the workman and Sh. Louis Rodrigues,
(the Office Incharge of the management) recorded on dated
22.02.2020, in view of the payment of the total settled amount
done by Sh. Louis Rodrigues, (the Office Incharge of the
management) to the workman, today in the court and in view of
the statement of workman recorded today in the court, the
present matter is disposed off as fully and finally settled
between the parties to the present lis, in the light of the above
statements of workman and Louis Rodrigues, (the Office
Incharge of the management) recorded on 22.02.2020 and
statement of the workman recorded today in the court. Both the
parties will remain bound with their statements recorded on
22.02.2020 and the workman will also remain bound by his
statement recorded today in the court. In the abovesaid terms,
reference is answered accordingly. Management is directed to

cooperate the workman in getting his amount of PF.

Attested copy of the award be sent to the Office of
the Deputy Labour Commissioner, Government of NCT of Delhi of
Distt./Area concerned for publication, as per rules and judicial
file be consigned to Record Room, as per rules after compliance
of necessary legal formalities.
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Ahlmad of this court is directed to send the copy of
this order along with the copy of Award to the concerned official
of District Court, Rouse Avenue Court Complex, New Delhi for
grict Court.

uploading on the official website.of Delhi

(PAWAN KUMAR MATTO)
PRESIDING OFFICER:LABOUR COURT-IX
ROUSE AVENUE COURTS,NEW DELHI
30.09.2020



IN THE COURT OF SH. PAWAN KUMAR MATTO, PRESIDING OFFICER,
LABOUR COURT NO. IX, ROUSE AVENUE COURT, NEW DELHI

4

LIR No. 2232/16
DATE OF INSTITUTION  13.08.2014 |
'DATE OF AWARD 30.09.2020

Sh. Manmohan Singh

S/0 Sh. Anand Singh Gusai

R/o B-210, Rohini Sector-25

Delhi 110085

C/o Engineering and General Karamchari

Lal Jhanda Union,
M-714, 15, Mangolpuri

Delhi 110083 «... Workman,

Vs.

M/s Rayan International School

Rohini, Sector 25, Phase-3
Delhi 110085 ...Management

AWARD

1. This award of mine will dispose off the reference sent to this court by
the office of the Deputy Labour Commissioner, Labour Department, Distt.
North-West, Govt. of the National Capital Territory of Delhi, Delhi, arising
between the parties named herein above vide notification No.
F.24/1D/50/14/NWD/248/14/Lab/1312-16 dated 09.07.2014 with the following

terms of reference:-

“Whether services of Sh. Manmohan Singh
S/o Sh. Anand Singh Gusai have been
terminated illegally and/or unjustifiably by
the management and if so, to what relief is
he entitled and what directions are
necessary in this respect?”
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2. On dated 22.02.2020, this court had made efforts for
settlement, on which, the workman had offered to the management to
settle the present matter fully and finally for a total amount of Rs.
7,50,000/- (including leave encashment, gratuity and retrenchment
compensation etc) apart from his amount of PF. Separate statement of the

workman was recorded, which is as under:

“Statement of Sh. Manmohan Singh s/o Sh. Anand
Singh, Age-50 years, r/o B-210, Sector 25, Rohini, New
Delhi.

On S.A.

| am workman in the present case. | have
filed the present case against the management. Today, | offer
to the management to settle the present matter for a total
amount of Rs. 7,50,000/- (including leave encashment,
gratuity and retrenchment compensation etc) apart from my
amount of PF and in case the management accepts my such
offer, the present matter may be disposed off as fully and
finally settled between me and the management after the
payment of the said amount. | will remain bound by my
statement recorded today in the court.

RO&AC
sd/- sd/-
(PAWAN KUMAR MATTO)
PRESIDING OFFICER:LABOUR COURT-IX
ROUSE AVENUE COURTS:NEW DELHI
22.02.2020."

3. On hearing the statement of the workman, Sh. Louis
Rodrigues, who is Office Incharge of the Central Office of the management,
had accepted the offer made by the workman, on behalf of the
management and prayed for fixing the matter for 20.03.2020 at 2:00 PM for
making payment of the total settled amount. Separate statement of Sh.

Louis Rodrigues was also recorded, which is as under:

“Statement of Sh. Louis Rodrigues s/o Sh. Basil
Rodrigues, Age 50 years, r/o Flat. No. 120, First floor,
DDA Flats, Old MIG, Prasad Nagar, Karol Bagh, New
Delhi (working as office incharge, Central Office, Ryan
International School, Sector C,Pocket -8, Vasant
Kunj,New Delhi).

On S.A.

LIR No. 2232/16 2/5
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I am working as office incharge, Central Office, Ryan
International School, Sector C,Pocket -8, Vasant KunjNew
Delhi. The workman has filed the present case against the
management. Today, the workman has offered to the
management to settle the present matter for a total amount
of Rs. 7,50,000/- (including leave encashment, gratuity and
retrenchment compensation etc) apart from amount of his
PF. | have made telephonic talk with Mr. Francis Thomas, who
is the Administrator of Northern Region Ryan International
Schools, who has instructed me to accept such offer of the
workman, so, on the instruction of Mr. Francis Thomas, | have
accepted the offer of the workman to settle the present
matter fully and finally except the amount of PF for the above
said amount and the matter may be fixed for 20.03.2020 at
2:00 PM for the payment of the settled amount through
demand draft. The management will remain bound by the
statement recorded today in the court.

RO&AC

sd/- sd/-
(PAWAN KUMAR MATTO)
PRESIDING OFFICER:LABOUR COURT-IX
ROUSE AVENUE COURTS:NEW DELHI
22.02.2020."
4, The workman had also given his separate statement for
fixing the matter for 20.03.2020 at 2:00 PM for making payment of the total

settled amount to the workman by the management.

5 In view of the settlement arrived at between the parties to
the present lis and statements of the workman and Sh Louis Rodrigues
(Office Incharge of the Central Office of the management ) recorded on
22.02.2020, in the court and in view of the joint request of both the parties,
matter was adjourned for making payment of séttled amount to the
workman by the management on 20.03.2020, but, on dated 20.03.2020, no
one had appeared on behalf of any of the parties and in view of the advisory
of Hon'ble High Court of Delhi (in view of spreading of COVID-19), the
matter was fixed for 15.04.2020 and in view of spreading of COVID-19, the
matter could not be taken up on 15.04.2020 and was fixed for 13.08.2020.
On 13.08.2020, Sh. Rajneesh Bhaskar, Id. AR for the workman had appeared

through video conference, but, no one had appeared on behalf of the
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